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(iii) STEPS TO MEET I'HE LEGITIMATE
DEMANDS Of EBANTROOM INDUSTRY.

SHRI K. KUNHAMBU (Canna-
nore): Sir, the handloecn weavers of
Kerala have gone on a strike de-
manding pretection to the handloom
industry and higher wages and other
benefits for the workers,

Many organisations connected with
the handloom industry have made
repeated representations to the Cen-
tra] Government deinanding a reduc-
tion in the price of yarn. The Kerala
Government itself has requesteq the
Centre to do something about it But,
strangely enough, the Central Gov-
ernment went on increasing the price
of yarn. In March last, the Prime
Minister had given an assurance that
the matter would be given sympathe-
tic consideration. But Lthn Government
has not cared fo implement that as-
surance. The price of yarn has gone
upto between 45 and 47 per cent, In
this situation, it is essential that the
price be brought down to 1973 level,
and it has to be maintained at this
level for some more time so that the
handloom industry s not ruined.

The handloom industry is a dccen-
tralised one in many areas. As a re-
sult of that, the workers are deprived
of minimum wages and other becmne-
fits. The Central Government should
take initiativeg to re-organize this in-
dustry on factory lines and on force
national minimum wages.

I, therefore, request the Govern-
ment to take immediate steps so that
the legitimate demands of the work-
ers in the handloom industry are
met.
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(v) STEPS TO CLEAR THE PENDING CAsks
IN CarLcuTra INDUSTRIAL TRIBUNAL

SHRI SUSHIL BHATTACHARYYA

(Burdwan): A good number of cases
are pending at Calcutta
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Tribunal and Lebenr Gougt ang Esta-
blishment of Tribunal since .llng and
many cajes of dismissals and uon-
emiployment are to be decided quick-
ly to give relleg to the victimised
workers, The ding Officer of
the Calcutta Tribuna] has retired on
the 3Ist Decembeyr, 1979 and since
then the post is lying vacant. In 1979
the Coal Mines loyees' Union
requested the Central Gavernment to
establish a Central Government In-
dustrial Tribunal-cym-Lab Coyrt
at Asansol area and the &emment
gave due consideration in this regard.
The Calcutta Tribunal-cum-Labour
Court is overburdened with pending
cases and no speedy decision is com-
ing on the cases, as a result workers
are very much suffering,

Under the circumstances, I urge
upon the government that the vacant
post of the Presiding Officer at Cal-
cutta may be filled up immediately
and also certain cases may be refer-
rcd to the Dhanbad Tribunal which
is mearer to the Coalfields of Eastern
Coalfields and less expensive than
the Calcutta office and Government
Industrial Tribunal-cum-Labour Court
at Asansol.

fvi) MEASURES TO PROVIDE NECESSARY
FACILITIES FOR PLANTATION OF
PADDY IN DROUGHT AFFECTED AREAS
oF BraHAR.
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STATUTORY RESOLUTION RE:
DISAPPROVAL OF NATIONAL
COMPANY LIMITED (ACQUISI-
TION AND TRANSFER OF UNDER-
TAKINGS) ORDINANCE,
AND ... ... oens
NATIONAL COMPANY LIMITED
(ACQUISITION AND TRANSFER OF
UNDERTAKINGS) BILL,

MR. DEPUTY-SPEAKER: Now, wé
take up the statutory resolution to-
pe moved by Shyi T. R. Shamanna.
We are taking up items 10 amli 11 Yo-

gether.



